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INTRODUCTION 

I, the Chairman of the Committee on Government Assurances havin, 
been authorilcd by the Committee to submit the Report on their behalf, 
present this Second Report of the Committee on Government AssuranCCl. 

2. The Committee (19%-97) wu constituted on September 13, 1996. 
3. The Committee at their eighth sitting held on January 28, 1997 

coJllidered Inter-tlli4 the memoranda Nos. S, 6 and 9 on requests received 
from the MinistricwDepartmenls of the Government of India for dropping 
of three pending usurances and their decisions arc contained in this 
Report. 

4. At their sitting beld on S May 1997, the Committee considered and 
adopted the draft Second Report. 

S. The Minutes of the- aforesaid sittings of tbe Committee form part of 
tbis Report. (Appendices) 

6. The conclusions'observatioDS of the Committee are contained in this 
Report. 

NEW DELHI; 
MIIY S, 1997 

VIli8I1kJaIl IS, 1919 (SlIb) 

E.AHAMED, 
Clullmuua. 

Commlnee on Government NIUrtUICa. 

(v) 



REPORT 

1. FENCING ON BORDERS 
1.1 8IShri lanardhan Misra and Guman Mal Lodha, MPs addressed the 

following Starred Question No. 63 for answer by the Minister of Home 
Affairs on August 3. 1995:-

M(a) whether the Government arc erecting fencing on Indo-Pale and 
Indo-Bangladesh borders; 
(b) if 10, whether the Government of Pakistadangladcsh has shown 
any resentment over erecting of such fencing; 

(c) if 10, the reaction of the Government thereto; and 

(d) the time by which the work is likely to be completed?" 

1.2 In reply to the above question, the then Minister of Home Affairs 
(Shri S.B. Chavan) stated as follows:-

"(a) Yes, Sir. 

(b)&(c): on the Indo-Pale Border. fencing in Punjab has been 
completed and in Rajasthan, 334 Kms. of fencin, has been completed 
in Oanganagar and Bikaner districts and work on 387 KIDI ... under 
progress in Jaisalmer and Barmer districts. Fencing hal also been 
sanctioned for 180 Kms. of International Border in the Jammu 
Sector, where the work bad to be suspended temporarily due to 
intermittent firing by Pakistan Rangers. Necessary measures are being 
taken to reaume the work shortly. 

With regard to Indo-Bangladesh Border fencin" the target for 
fencing is 896 Kms. out of which 501 Kms. have been completed. A 
protest was received from 15 Bn. Bangladcsb RiOes conveying their 
concern about erection of fencing which will affect the movement of 
Bangladesh nationals to 33 Bangladesh enclaves in India opposite 
District Lalmonirhat, in West Bengal. The matter was discussed 
during the last DG level coordination meeting between Bangladesh 
Rifles and BSF authorities held from 26th to 30th June. 1995. The 
fencing work on Indo-Bangladcsh Border is in proJI'CSI. 
(d): The last phase of fencing in Rajasthan is Kheduled to be 
completed by December, 1996. Fencing work on Indo-Bangladesh 
Border is expected to be completed by March, 1998". 

1.3 During the supplementary to the question, Shri Janardhan Misra 
pointed out tbat earlier on 29th March, 1995, the Government had stated 
that the fencing of 387 Kms. on Indo-Pak Border in J aisalmer and Barmer 
districts was in progress and it was the same reply on that day too. The 
Hon'ble MP, therefore, enquired to know about the proarcs1 made 10 far 
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in the fencina in that area and if no proaress was made he wanted to know 
the re8lODi thereof. 

1.4 In reply to tbe above supplementary question, the tben Minister of 
State in the Ministry of Home Affain (Shri Rajah Pilot) inler.DliIIstated 
that he would send the figures of tbe work completed so far to the Hon'ble 
Member. 

1.5 The above reply to supplementary of the question WIS treated IS. an 
assurance and was required to be implemented by the Ministry of Home 
Affairs by November 2, 1995 i.t. within three months of the date of 
assurance given by the Minister. 

1.6 The Ministry of Parliamentary Affairs vide their U.O. Note No. 
XIVMA(I)SQ-63-LS9S dated October 19, 1995 have forwarded a request 
of the Ministry of Home Affairs for dropping of the assurance on tbe 
foUowine arounds:-

"That after going through the copy of Lok Sabha's proceedings dated 
3.8.1995 it has been found that the first part of Question asked by the 
Honourable Member of Parliament (which the Ministry of Parliamen· 
tary Affairs hIS shown in the assurancc proforma) WIS replied the 
same day and thus the assurance was fulfilled as follows iodicates:-

"Mr. Speaker, Siry IS regards tbe details you have sought, in 
1st supplementary Question I would ute to state that. during tbe 
1st phase the work of fencine is complete in 121 Kms. area in 
Jaaaalmer Sector, in phase II the work of fencing in 146 Kma. area in 
Barmer sector wiD be completed by Dec. 1995. I had got the 
inform.ation to the question, asked earlier. 

This is to mention tbat the total fencing area, in laisalmer and Barmer 
sector is 387 Km. tbe fencine in this area is to be completed in 3 phases. 
The lat Pbase 121 Km. whicb is already complete, lInd Phase, 146 Kma. 
which will be completed by Dec. 1995 and the IlIrd Phase 120 Km. which 
has to be completed by 31.6.1996. As such the Ministry of Parliamentary 
Affairs should not treat this IS an Ulurancc since the Government is not 
baving any more details' in this regard. Of 

1.7 The Committee considered the aforesaid request for dropping of the 
assurana: at their sitting held 00 January 28, 1997, but did not see 
substantial &round to concur with the proposal of the Ministry, simply 
becauae Ministry of Home Affairs bad no more details to ada. The 
Committee instead desired to know about tbe latest position with reaard to 
the fendnl in the border areas. Accordingly, the decision of the Commit· 
tee W81 conveyed to Ministry of Home Affain. Subsequently, followin, 
information regardin, completion of fencing work in aU the three phases of 
Jaisalmer and Barmer sector was received from the Ministry of Home 
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Affain vide their O.M. No.-!-130121l28095-IS CD. VII) dated 11.4.1997:-
(Anncxure-I) 

Phase 

I 
II 
III 

Sector 

Jaisalmer 
Barmer 
Barmer 

Length 

121 Kma. 
146 Kms. 
120 Kms. 

Date of Completion 

15.05.95 
15.01.96 
31.12.96 

After considering the above information, the Committee acceeded to 
drop the assurance. 

1.8 The Committee are however eon~erned to learn that In Jammu sector, 
the work of feDclnI for 180 kms. of IDternaUonai border had to be 
_pended temporarUy due to Intermittent firing by Paklstan Ranlen. The 
Committee are 01 the opinion that Government should In no way be 
deterred In their work of fencing because of threats across the border. The 
Committee recommend that the malter should be settled aml~ably with 
Pakistan and target date ror tompletlon of work In Jammu sector should be 
worked out at an early date. So far as fencing in the Indo-Bangladesh 
Border Is con~erned, the Committee were informed that out of target for 
fencing of 896 kms., fencing of 501 kms. have since been completed despite 
protest from Ballliadesh Rifles. The Committee note that target date for 
completion of fencing of Indo-Bangladesh Border Is March, 1998. The 
Committee feel that the Government wiD be able to complete the work by 
the taraet date. The Committee however desire that the Ministry should 
furnish a report Indicating the latest position In regard to the progress made 
In the Indo-Ban&ladesh Border areas. 

2. FILARIASIS 
2.1 Shri Paras Ram Bhardwaj, M.P. addressed the following Unstarred 

Question No. 5222 to the Prime Minister on May 10, 1995:-
"(a) whether drug derived from the medicinal plant 'shakhotaka' has 
been found to be effective in treating lymphatic Filariasis; 
(b) if so, the details thereof; and 
(c) the steps taken by the Government to popularise this treatment?" 
2.2 In reply to the above question, the then Deputy Minister in the 

Ministry of Health and Family Welfare (Shri Paban Singh Ghatowar) 
stated u follows:-

"(a) to (c): The Ayurvedic Drug "SHAKHOTAKA" is under trial by 
the ICMR and the report is awaited." 
2.31be above reply to the question was treated as an assurance and was 

required to be implemented by the Ministry of Health and Family Welfare 
by August 9, 1995 i.e. within three months of the date of assurance given 
by the Minister. 

2.4 The Ministry of Parliamentary Affairs vide their U.O. Note No. 
XIIIIHFW(17)USQ 5222-LSI95 dated 15.3.96 have forwarded a request of 



.. 
the Ministry of Health and Family Welfare for dropping of the aforesaid 
&S5urancc on the following grounds:-

.. ........... that the studies conducted on animals at the Centre for 
Advanced Research at CDRI, Lucknow by the Indian Council of 
Medical Research revealed 'SHAKHOTAKA' to possess both Micro-
filaricidal and Macro-filaricidal activities. However. the experimental 
studies are still in progress and the Council plans to initiate clinical 
studies in patients with Burgian Filariasis. The clinical triala in any 
disease is a long drawn procedure and a minimum of two to three years 
would be needed to come to a defmite conclusion. 

In view of the above, the assurance given in reply to Lok Sabha 
Unstarred Question No. 5222 dated 10.5.95 cannot be fulfilled till the 
results of clinical trials proposed to be undertaken by ICMR are known. 
It is, therefore, requested that the Conunittee on Government Assuran-
ces may kindly be moved for dropping the assurance as the results 01 the 
clinical trails on the Ayurvedic Drug would be known only after 2-3 
years." 

2.S The Committee considered the request ror dropping or assurance at 
their siUina held on January 28, 1997 and acceded to the request or the 
Ministry or Health & Family Welfare. The Committee however note that 
while the assurance was to be ruWled within three months I.e. by AUlust 
1995, tbe Ministry had almost taken one year to Indlcatethe,latest position 
witb Rlard to tbe trlal of Shakbotaka, the drul reported to posseu micro-
ftlarlddal and macro-ftlarleldal activities. The Committee also note with 
satisCadion that the leMR plans to inlUate clinical studies on p!ltlents with 
Burlaln Filariasis. WhUe appreciate the rad that the results or clinical trials 
of the drug could be known only after two or three yean, the Committee 
feel that unduly lonl period should not be taken, particularly when 
thousands of patients are sufTerlnl from Failarlasls whlcb In certain cases 
may lead to elephantiasis too. The Committee, therefore, want the Ministry 
to submit the latest position of the results of clinical trial or the Ayurvedlc 
drug obtained 10 far on patients with Burgaln marlasis. 

3. MINIMUM CONSUMPTION EXPENDITURE 
3.1 Shri \I. Sobhanadrceswara Rao, M.P. addressed the following 

Unstarred Question No. 3792 to the Minister of Planning and Programme 
Implemcntation on December 21. 1995~-

"(a) whether it iI a fact that u per the Government's estimates, the 
minimum consumption expenditure for living a standard life above 
poverty line is fIXed atRs. 11.0001- per annum for rural areas and 
Rs. 11,8001- for urban areas; 
(b) if so, the minimum consumption requiremcnt for a three unit family; 
(c) whether minimum wage of the Central Government employees is 

commensurate to this requirement; and 
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(d) the namcs of tbe States wbich have revised the minimum wage for 
maintaining living standard of three consumption unit family above 
poverty line?" 

3.2 In reply to the above question, the then Minister of State in the 
Ministry of Planning and Programme Implementation (Shri Balram Singb 
Yadava) stated as follows:-

"(a) & (b): The poverty line estimate made by tbe Planning Commission 
ia in terma of monthly per capita expenditure of RI. 181.5 in rural areu 
and Rs. 209.5 in urban areas at 1991-92 prices. This is the minimum 
consumption expenditure required to maintain a standard of life above 
poverty line. In terms of annual house-hold expenditure this is expressed 
as Rs. 11060 in rural areas and RI. 11850 in urban areas rounded off to 
RI. l1000 and RI. 11800 respectively. The poverty line for the 
bousebold is based on average family size of 5.08 in rural areas and 4.71 
in tbe urban areas derived Jrom National Sample Survey data on 
consumer expenditure of 43rd round (1987-88). The minimum consump-
tion requirement for a three member family would be Rs. 6534 for rural 
areas and Rs. 7542 fOJ: urban areas, 
(c) & (d): Under the Minimum Wages Act, 1948, both the Central 
Government as well as the Slate Governments are the appropriate 
government for the fixation/revision of minimum rates of wages 'for 
scheduled employments falling under their respective jurisdiction. The 
Centra) Government is responsible for the fixation of minimum rates of 
wage in respect of 40 scheduled employments and the wages fixed for 
these employments are commensurate with the minimum coDlumption 
requirement estimated by the Planning Commission. There are no 
uniform criteria adopted by the different State Governments for fIXation 
of minimum wages. 

The State Governments, in addition to the criteria recommended by 
the Indian Labour Conference (1957), have also been taking into 
account various factors such as socio-economic conditions, market forces 
varying cost of Jiving, etc. while fIXing/revising the minimum wages. A 
statement indicating the range of minimum wages for unskilled workers 
in different StateslUnioD Territories is as under (vide Annexure-II) 

In tbe Statement, it was inter-alia stated at S.No. 21 as under:-

SI.No. Name of State Minimum rate Remarks 
Govt.Il1.T. of wages & date of 
Administration revision 

XXXXX XXXXX XXXXX XXXX' 
21. Sikkim Nil Minimum Wage 

Act, 
1948 is yeUo be 
extended &lid 
enforced. 

XXXX XXXX XXXX XXXX 
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3.3 The above reply at Sl. No. 21 of the statement annexed to parts (c) 
& (d) Annexure-II of the question was treated as an assurance and was 
required to be implemented by the Ministry of Planning & Programme 
Implementation by March 20 1996 i.e. three months of the date of 
assurance given by the Minister. 

3.4 The Ministry of Parliamentary Affairs vide their V.O. Note No.XVI 
PP(1)USQ-3792-LSI95 dated 10.5.96 have forwarded a request of the 
Planning Commission (Perspective Planning Division) for dropping of the 
aforesaid assurance on the following grounds: 

" ......... At the outset, it may kindly be noted that the question under 
reference had a major part dealing with the poverty line and bence had 
been answered by the Hon'ble Minister for P&PI though it also 
contained some aspects regarding the "Minimum Wages" whieh is under 
the jurisdiction of the Ministry of Labour. 

Further, it is understood that with regard to the extension and 
enforcement of Minimum Wages Act, it is primarily the responsibility ,of 
the Sikkim Government to initiate action. 

Under the above circumstances, the said answer may not be treated as 
an assurance." 

3.S The Committee considered the request of the PlannIn& Commission at 
their alttlnl held on January 18, 1997. The Committee acc:eded to the 
request for not treating the reply to Unstarred Question No. 3791 as an 
assurance. 

3.6 The Committee however note that the question has two parts, one 
dealing with poverty line and the other with the Minimum wales and as 
sucb both Ministry of Planninl and Prolramme' Implementation and 
Ministry of Labour are Involved. The Committee also note that the Union 
Government II responsible for ftxaUon of minimum rates of wage in respect 
of 40 scheduled employments and tbe wales fixed for these employments are 
commensurate with the minimum consumption requirement, as estimated by 
the Plaanlnl Commlsslon. The Committee are not aware ot the aforesaid 
forty scheduled 'employments and as such, desire that the Ministry of labOur 
would came forward with a liit of those torty iCbeduled employmenu aloDI 
with the wales ftxed and criteria followed In the ftxatlon ot lucb wales. 

3.7 In the Annexure, supplied by the Mlnlltry of PlanDlnl Commission 
(PPD), (vide Annexure-D) tbe Committee note tbat In certain States Ilke 
Andhn Pradesb, Assam, Arunachal Pradesh etc., the .. ates of minlmum 
wages for unskilled worken vary from employment to employment whereas 
in States like Haryana, Jammu" Kashmir, Megbalay., etc., sinale nte for 
aD employmeDt bas beeD followed. Thoulb loci~DOmic conditions, 
Market forces, varylq cost of Uvlnl etc. are certain Important factors 
considered tor fixht&irevislng the minimum wages, tbe Committee however 
feel that botb State. a. weD al Union territories sbould endeavour &0 bave 
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alDaIe rate of JDIDIm1UD "aiel for all the employments Instead of varying 
rata, as the very purpose of haviDl the m10lmum rate of wales Is defeated, 
If rates differ from employment to employment. 

3.1 The CoDUDIttee note that Minimum Wales Act, 1948 Is yet to be 
extended and enrorced In the State of Slkklm. The Committee further note 
that both the State Government as well as the Central Government are the 
appropriate Governments for the fixation as weD as revision of minlmum 
wea" for lCbedulecl employments falliDa under their Jurisdiction. The 
CoDUDIttee however are concerned that the Government of Slkklm are yet 
to ad In this rqard. The CoDUDIttee therefore, recommend that the Union 
Government would persuade the Government or Sikklm to revise and fix the 
mlD1mum .a.es In the Interest or the people. 

NEwDEUII; 
May S, 1997 

VQisa/chQ 15, 1919 (SW) 

E. AHAMED, 
ChairnuJn, 

Committee on Government Assurances. 



APPENDIX I 

MINUTES 

EIGHm SITTING 

MINUTES OF THE SITIING OF THE COMMIITEE ON 
GOVERNMENT ASSURANCES ON JANUARY 28, 1997 IN 

COMMllTEE ROOM 'C', PARLIAMENT HOUSE ANNEXE, 
NEW DELHI 

The Committee met on Tuesday, January 28; 1997 from 11.00 hrs. to 
11.40 hI'S. 

PRESENT 

Shri E. Ahamad Chairman 

MamERS 

2. Shri Rajendra Agnihotri 
3. Shri L. Balaraman 
4. Smt. Bhawana ChikhaJia 
5. Shri Paban Singh Ghatdwar 
6. Dr. Ramkrisbna Kosmaria 
7. Shri Hannan Mollah 
8. Dr. C. Silvera 
9. Shri Tilak Raj Singh 

SECRETARIAT 

1. Shri P.D.T. Achaty 
. 2. Shri N.L. Thakur 

3. Kum. J.C. Namchyo 

Director 
- Under Secretary 
- Committee OffICer 

2. The Committee inter-alia considered the following 3 memoranda 
reprding dropping of assurances seriatum:- • 

MemorlUldum No. 5 Request for dropping of assurance given on 
10 May 1995 .to Unstarred Question No. 5222 
regarding Filariasia. 

The Committee took up for consideration the aforesaid request for 
droppinl of the .. urance in punuance of the communication received 

8 
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from the Ministry of Parliamentary Affairs vide their V.O. Note No. XlIII 
HFW(17)USQ 5222·LSI95 dated 15.3.1996 forwarding therewith th" 
rcquclt of the Miniatry of Family Welfare on the following grounds:-

II ..................... that the studies conducted on animals at the Centre for 
Advanced Research at CDRI, Lucknow by the Indian Council of 
Medical Research revealed 'SHAKHOTAKA' to possess both Micro-
filaricidal and Macro~filaricidal activities. However, the experimental 
.tudies are still in progress and the Council plans to initiate clinical 
studies in patien~ with. Burgain Filariasis. The clinical trials in any 
disease is a lon& aiaWli procedure and a minimum of two to three years 
would be needed to come to a definite conclusion. 
In view of the above,' the assurance given in reply to Lok Sabha 
Unstarred Question No. ~222, dated 10.5.95 cannot be fulfilled till the 
results of clinical trials propo~ to be undertaken by ICMR are known. 
It is, therefore, requested that ,lilt Committee on Government Assuran· 
ces may kindly be moved for dropping the assurance as the results of the 
clinical trials on the Ayurvedic Drug would be known only after 2·3 
years." 
After discussing the matter in detail, especially in view of the fact that 

the clinical trials may involve longer time, the Committee acceded to the 
request of the Ministry of Health and Family Welfare for dropping of the 
assurance. 
Memorandum No. 6:-Request for dropping of assurance given on 

August 3, 1995 in reply to Starred Question No. 
63 regarding Fencing of borders. 

The Committee considered the aforesaid request for dropping of the 
assurance in pursuance of the communication received from the Ministry, of 
Parliamentary Affairs vide their U.O. Note No. XIVIHA (1) SQ-63-LSI95 
dated October 19, 1995 forwarding therewith the request of the Ministry of 
Home Affairs as under:-

"That after going through the copy of Lok Sabha's proceedings 
dated 3.8.1995 it has been found that the first part of question asked 
by the Honourable Member of Parliament (which the Ministry of 
Parliamentary Affairs has shown in the assurance proforma) was 
replied the same day and thus the assurance was fulfilled as follows 
indicates:-

"Mr. Speaker, Sir, as regards the details you have sought, in 
1st Supplementary Question I would like to state that during the 
1st phase the work of fencing is complete in 121 kms. area in 
Jaisalmer Sector, in phase II the work of fencing in 146 km. arca in 
Barmer sector will be completed by Dec. 1995. I had got the 
information to the question, asked earlier." 

liThia is to mention that the total fencing area, in JaisaJmer and 
Barmer seeton is 387 k.m. The fencing in this area is to be 
completed in 3 phases. (lat phase, 121 k.m. which ia already 
completed, lind phase. 146 k.m. which will be completed by 
December 1995 and the IIIrd phase 120 k.m., which has to be 
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completed by 31.6.1996). M such the Ministry of Parliamentary 
Affain should DOt treat this as an assurance since the Government is 
not having any more details in this regard." 

The Committee considered the aforesaid request for dropping of the 
assurance, but did not sec substantial ground to concur with the proposal 
of the Ministry, simply because Ministry of Home Affairs had no more 
details to add. The Committee noted with satisfaction that the farst pbase 
of fencing (121 t.m.) in Jaisalmer .and Barmer sector was already over. 
However in their communication, Ministry of Home Affairs have no where 
mentioned whether the work in the aec:ond and third phase of fencing 
(146 km and 120 km) is already over or not, as an assurance had already 
been Jiven that the same will be completed by December 1995 and 31 
June, 1996 rcspec:tively. 

The Committee were of the view that the Ministry of Home Affairs be 
asked to furnish the latest position in regard to fencing in borders in the 
first instance . 

•• •• • • 
•• •• • • 

Memorandum No.': Request for dropping of assurance given on 
December 21, 1995 in reply to Unstarred Question 
No. 3792 regarding Minimum Consumption Expen-
diture. 

The Committee considered the request for dropping of' the aforesaid 
assurance in pursuance of the communication received from the Ministry of 
Parliamentary Affain vide their U.O. Note No. XVIPP(l) USQ-
3792-LSI95 dated 10.5.96 forwarding therewith the request of the 
Planning Commission on the following grounds:-

.... At the outset, it may kindly be noted that the question under 
reference had a major part dealing with the poveny line and hence 
had been answered by the Hon 'ble Minister for P & PI though it also 
·contained some aspects regarding the "Minimum Wages" which is 
under the jurisdiction of the Ministry of Labour. 
Further, it is understood that with regard to the extension and 
enforcement of Minimum Wages Act, it is primarily the responsibility 
of the Sikkim Government to initiate action. 
Under the above circumstances, the said answer may not be treated 
as an assurance." 

2. The Committee acceded to the request of the Planning Commission 
for not treating the reply to Unstarred Question No. 3792 aa an assurance. 

3. Thereafter, the Committee decided to bold their next sitting during 
the ensuing Budget Session. 

TM Comminee then adjourned. 



APPENDIX D 

MINUTES 

TWELFI'II Sl'lTlNG 

MINUTES OF THE SI1TING OF THE COMMI'ITEE ON GOVERN-
MENT ASSURANCES HELD ON MAY 5, 1997 IN COMMIT'J'EE 

ROOM 62, PARLIAMENT HOUSE, NEW DELHI 
The Committee met OD Monday. May 5. 1997 from 15.00 houn.to 

16.00 hoUR. 

PRESENT 

Shri E. Ahamed Chfjirmllll 

2. Shri Dilcep SiD'" Bhuria 
3. Shrimati. Bhavana Chikhalia 
4. Shri Pabu Sin", Gbatowar 
S. Sbri Hannu MoDah 
6. Shri Tilak Raj Sinp 

MEMBERS 

1. Shri P.D.T. Aclwy 

SECRETARIAT 

Dinetor 
2. Sbri K. Chakraborty 
3. Km. J.C. Namcbyo 

Deputy SecrellU'y 
AMlstiml DiTector 

2. The Committee coDlidered the draft 2nd ud 3rd Reports aDd 
adopted the samc. 1bc Committee authorised the Chairman to present the 
repom durin, the current bud,ct lCISion of ParliameDt. 

". 1bc Committee also decided to uDdertake I study tour durina thc 
month of June, 1997. Details·in this regard are to be .worked out. 

Th CommiJt« the,. tldjoUI'Md. 
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ANNEXURE I 

MOST IMMEDIATE 
PARLIAMENT ASSURANCE 

No. 1-13012112819S-IS(D.VII) 
Government of IndialBbarat Sarku 

MiAiltry of Home Affain/Grih Mantralaya 

New Delhi. the 11th April. 1997 

OrnCE MEMORANDUM 

SUB.JECT: A.ulU'Gnce ,iven during the XIV Session, 1995 0/ the 10th Lok 
SGb"" - SllITTtd Question No. 63, iJQled Ihe 3rd August, 1995. 

The undenigned is directed to refer to Lok Sabha Secretariat'. endorsc-
ment No.- 1212186-Q(CGA) dated the tnd April, 1997 on tbe subject 
mentioned above and to say that the entire wOfk of fencinl taken up in 
three Phases over an additional border len&th of ff1 Kma. in Jaisalmer and 
Bumer districts of Rajasthan has been completed by December, 1996. 
With the completion of this work, a total lenath of 1172 Kms. alonl Indo-
Pat Border in the States of Punjab and Rajasthan has been fenced. 
Erection of fencina Blonl the remaininl border is beinl taken up in 
Phues. The work alanl 3ff1 Kma in tbrCe Phues has been Completed as 
under: 

• Phlue ~clor Length Date 0/ 
Compkt;on 

I Jaiaalmer 121 Kma 15.05.95 
II Bumer 146 Kms 15.01.96 

III Barmer 120 KIDJ 31.12.96 

2. This may be brought to the notice of the Committee on Government 
Assurances 10 that the decision in rcaud to droppina of the said 
Alauranu could be taken at thc earliest. Ministry of Parliamcntuy Affairs 
may please accordingly inform this Ministry of the position in this relard. 

3. 1biI issues with the approval of Joint Secretary (IS.II) in the Ministry 
of Home Affain. 

Sd'-
(K.S. SA WHNEY) 

UNllr Secm.ry 10 the Gov.m"..,., o/Illdill 
Tel.: 3015422 
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To 
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The Ministry of ParliameDtary Affain 
(Shri B.C. Ray. Uader Secretary). 
12111. Jamnapr House Barracks. 
New Delhi. • 

No.l-13012112819S-IS(D.VII) dated the 11th April. 1997. 

Copy to: 

1. Lok Sabha Secretariat (QuestioD Branch). New Celhi. 
2. Parliament SectiOD. Ministry of Home Affairs, New Delhi. 

ScY-
(K.S. SA WHNEY) 

Under Secrelilry 101M Government of India 



ANNEXURE 11 

MINIMUM RATES OF WAGES FOR THE UNSKILLED WORKERS 
IN DIFFERENT STATESIUNION TERRITORIES ADMN. 

UDItaJTed O. Holm As on 3.8.1995 

S. Name of Slate Minimum rate of Remarks 
No. Oovt.IU.T. Ad- wap cl date of 

ministration revision 

L STATE 
1. ADdhra Pradeab RI. 11.00 to· RatCi vary from employ· 

RI. 40.00 p.d. ment to employment. 
(11.10.94) 

2. Arunachal Pradesh RI. 21.00 to Rates vary from employ. 
RI. 24.00 p.d. ment to employment and 

(1.11.90) areas to areas. 
3. Allam RI. 25.30 to· Rates vary from employ· 

RI. 32.00 p.d. ment to employment. 
(10.2.92) 

4. Bihar Rs. 21.00 to Rates vary from employ· 
RI. 34.00 p.d. ment to employment. 

(19.7.93) 
5. Goa RI. 14.00 to Rates vary from employ-

RI. n.oo p.d. ment to employment. 
(7.2.92) 

6. Gujarat RI. 15.00 to· Rates vary from employ· 
RI. 37.SO p.d. ment . to employment (ac-

(1.4.94) cording to zones). 
7. Haryaaa RI. 1189.30 Single rates for all employ-

p.m.· ment. 
(1.7.94) 

8. Himachal Pradesh RI. 24.00 p.d. to Double rates for all em· 
RI. 26.00 p.d. ployment. 

(14.11.93) 
9. Jammu .t JCashmir RI. 15.00 p.d. Single ratCi for all employ-

(24.3.89) ment. 
10. KamataU RI. 23.44 to· Rates vary from employ-

RI. 32.S3 p.d. ment to employment (ac-
(22.7.92) cordin, to zones). 
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IS 

S. Name of State Minimum rate of Remarks 
No. Govt.IU.T. Ad- waF' &. date of 

miDiatratioD revisiOD 

11. Kerala RI. 19.50 to' Ratea vary from employ-
RI. 76.40 p.d. ment to employment (ac-

(31.3.92) cording to zonca). 

12. Madhya Pradesh RI. 30.36 p.d' Ratea vary from employ-
RI. 33.92 p.d. ment to employment. 

(29.1.94) 

13. Maharubtra RI. 8.00 to' Ratea vary from employ-
RI. 69.10 p.d. ment to employment (ae-

(29.6.94) cording to zones). 

14. Manipur RI. 37.90 p.d. Double rate for all employ-
(for plain) ment. 

RI. 40.90 p.d. 
(for Hill areas) 

(1.6.90) 

15. Mesh"aya RI. 35.00 p.d. Single rate for all employ-
(16.3.94) ment. 

16. MizOram RI. 28.00 p.d. Single rate for aU employ-
(6.7.92) mcnt. 

17. Nagaland RI. 25.00 p.d. Single rate for all employ-
(6.7.92) ment. 

18. Orissa RI. 25.00 p.d. Single rate for all employ-
(1.7.92) ment. 

19. Punjab RI. 40.52 p.d.' Single rate for all employ-
(1.3.93) ment. 

20. Rajasthan RI. 22.00 p.d. Single rate for all employ-
(2.7.90) ment. 

21. Sikkim NIL Minimum Wagea Act, 1948 
is yet to be extended and 
enforced. 

22. Tamil Nadu RI. 10.00 to' Ratea vary from employ-
RI. S6.25 p.d. ment to employment (ac-

(27.1.93) cording to zones). 

23. Tripura RI. 11.80 to Ratea vary from employ-
RI. 23.65 p.d. ment to emploJlllent (ae-

(1.1.90) cording 'to zones). 
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S. Name of 
No. Govt.IU.T. 

miDiatratioa 

Slate MiDimum rate of 
Ad· waaa " date of 

revisioa 

24. Uttar Pradesh RI. 468.00 to-
RI. 1038.00 

p.m. 
(3.1.94) 

25. W", Bengal RI. 17.40 to-
RI. 45.16 p.d. 

(1.1.93) 
26. ADdaman " Nicobar RI. '1:1.00 to 

RI. 28.00 p.d. 
(13.8.92) 

27. Cbandiprh RI. 1043.50 
p.m.-

(22.2.90) 
28. Dadra &\ Naaar RI. 19.50 to 

Haveli RI. 29.65 p.d. 
(15.12.92) 

29. Daman" Diu RI. 22.00 to 
RI. '1:1.00 p.d. 

(19.3.93) 
30. Delhi RI. 57.50 p.d.-

(1.2.95) 
31. Lakahadcep Rs. 30.00 p.d. 

(1.1.93) 
32. Pondicbery RI. 8.00 to 

RI. 14.00 p.d. 
(15.!2.89) 

n -CENTRAL RI. 31.02 to 
GOVERNMENT Rs. 46.42 p.d. 

(1.4.95) 

Remarks 

Ratea vary from employ-
meat to employment (ac-
cording to zones). 

Rates vary from employ-
ment to employment (ac-
cording to zones). 
Ratcs vary from employ-
ment to employment (ac-
cordin, to zonea). 
Sinlle rate for all eml?loy-
ment. 

Ratcs vary from employ-
ment to employment (ac-
cOrdiag to zones). 
Sin&le rate for all employ-
ment. 

Sinale rate for all employ-
meat. 
Siolle rate for all employ-
mcnt. 
Rates for agricultural 
workers. 

Rates vary from employ-
ment to employment (ae-
cording to areas). 
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